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THE MINISTER OF DEFENCE
(SHRI P. V. NARASIMHA RAQO):
(a) Yes, Sir. Posts of seven Profes-
sors, seven Readers one Registrar and
32 Lecturers are presently lying vac-
ant at the NDA.

as the
not

(b) The DPC has not met
pay scales for these posts have
been revised to bring them at par with
University Grants Commission scales
of pay necessitating revision of Re-
cruitment Rules. The revised Recruit-
ment Rules are now under finalisa-

tion.

The training of cadets at the NDA
is being managed by making suitable

temporary arrangements.

Parity in qualifications of teaching
staff in NDA and Universities

1459. SHRI SATYA PRAKASH
MALAVIYA: Will the Minister of
DEFENCE be pleased to state:

(a) whether it is a fact that the qua-
lifications and experience prescribed
for teaching staff at the NDA have
been linked and are made at par
with those prescribed by the Universi-
ty Grants Commission for similar
posts in the wuniversities|colleges
though the standarg

NDA is equivalent

of teaching in
to undergradua-
tion; and

(b) if so, what are the

therefor?

reasons

THE MINISTER OF DEFENCE
(SHR] P. V. NARASIMHA RAO):
(a) and (b) Yes. Sir. The NDA is
affiliated to the Jawaharlal Nehru
University for the award of B.A. and
B.Sc. degrees.
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Nationa]l Projects Construction
Corporation

-5-1460. SHRI BIR BHADRA PRA-
TAP SINGH: Will the Minister of
IRRIGATION AND POWER be plea-
sed to stale;

(a) the details of overseag contracts
signed by the National Projects Con-
struction Corporation (NPCC) since
its inception including value, client’s
name extended period and expected
dates of completion and description of

projects in each contract;

(b) the details of progress on main
components of eacl, overseas projects
and the reasons for delay,

(cy amount of delay penalty invok-
ed by the overseas clients and paid
by NPCC so tar in respect of each
project and war damages claimed by
ihe company and seitled so far in

lraqg;

(d) whether thg overseas clients
have expressed dissatisfaction over the
performance of NPCC; and

(e) the details of bids submitted by
NPCC to overseas project authorities
in 1982, 1983, 1984 and 1985 and rea-
sons for failure of the company to win

new projects?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER (SHRI
ARUN NEHRU): (a) and (b) The in-
formation is farnished in the enclos-
ed statement-I.

(¢) The information is furnished in
the enclosed statement II;

(d) No, Sir.

(ey The intermation is furnished in
the enclosed statement I1f.

tPreviously Unstarred Questions
No. 1286 “ransferred from the 13th
May, 1985.
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Statement-I1

Amount of delay, penalty invoked by the overseas clients and paid by NPCC so far in respect of each project
and war damages claimed by the company and settled so for in Iraq :

SI. Nam>and Doscrip.ion of Ponltyinvoked by  War damhge claim:d by N.P.C.C.
No. Projccts Overgeas clients and :
paid by NPCC

1 Construction of storage G.ain Penalty notinvoked. ID 10.35 lacs (Rs. 297-45 lacs) claims
Silos at Khanaquin, Tuz & lodged with EPI, the p.im- contrac—
Baquba in Iraqg. tor wio in turn have tak=n up the

issue with Govt, of Irag.

2 Chastruction of 33 KM lonz  Penalty notinvoksd. A1 ambunt of ID 4,70,000 (Rs. 126.90

canal structures and lining l7cs) has hzen claim>d by NPCC
for Nihar Saad Project, 2s war dam‘ges. Clients have for
Iraq. warded the case to a Committee
constituted for the parpisc of war
claims.
Statement-111
Sl. Num: of work/tend~r for waich  Date of Nam-= of Proj=ct Reasons for not
N>, NPC2 bid was not acespied subassion Aathosity getting the
projacts
I. 1982 3

1 Tendor for the works of Mohurat  g2-1-1932  Ministry  of Irrigation,

Irrigation & Drainage System Repuhlic of Iraq.
Staqs 11, Iraq.

a2  Mhc-klong Irrigation Project 1-6-1932  Royal Trrigation Deptt.,
Mnlaimen Phase-1 Project, Thailand.

Bangkok, Thailand.
11, 1983

e N o e e e e e

1 Construction of Marib Dam & 5-4-1983  Abu-Dhabi ¥und for | The bid sub-
Irrigation Projsct, Yerren A-ab A -ahic Economic Deve- mitted by the
Republic. lopment, Govt. of Abu | NPCC was not

Dhabij. the lowust,

2 Pattani Irrigation Project 20-6-1933  Rovyal Irrigation Depart-

Stage-I, Bangkok Thailand. m:nt, Bangkok Thailand.
3 Hydraulic Diversion Structures. 7-6-1983 Tihama Devclopment
Authority, Yemen Arab
Republic.
4 Feeder Canal System & Remo- 8-6-1983 Do.

delling works.
II1. 1984 Nil.
1IV. 1985 Nil.
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